
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH
CSI, NO.; 965i230_232lNCL f/MB/MAI U20 t 7

BE FoIIT]'IH E NAl'IoNAL CoM PANY I,AW TRII]UNAI,.

MUMBAI BENCH

CSP NO.: 965/230-232ntCLT IMBIMAH/ZO\I

Under Scction 230 to232 ofCompanies Act. 2013

In lhe maner of Scheme of Amalgamation of Alpana

Infracon Private Limited (First Petitioner Company /

Iirst Transferor Company) and Bonafide Builders

I)rivatc Limited (Second Petitioner Company / Second

Transt'eror Company) and Brightgold Construction

Private Limited (Third Petitioner Company / Third

I ransferor Company) AND Chandrakrupa Developers

and !arms Private l.imted (Iounh Petitioner Company /

t-ourth Transferor Company) and Kesarinandan

Township Private Limited (Fifth petirioner Company /

Iritlh l ranslbror Company) and t,oknathlnlracon private

Limited (Sixth Pctitioncr Company / Sixth Transferor

Company) and Maheshvilla Developers & Farms private

Limited (Seventh Petitioner Company / Seventh

'lransl'cror Company) and Nutech Realtors private

Limited (Eighth Petitioner Company / Eighth Transferor

Company) and Shankeshwar Paraswanath Builders

Private Limited (Ninth l,etitioner Company / Ninth

'l-ransf-eror Company) and Suvidhinath euality

Construction Private Limited (Tenth petitioner Company

/'l enth l ransfbror Company) and Suvrata lnfrabuild and

lrarnrs Private l-imited (Ulcventh Petitioncr Company /

Elcventh l'ransferor Company) and Suvrata Software

Development Private [,imited (Twelfth petitioner
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Companl. ,, Iuellih fransferor Company.) and

Vardhvinal-ak Iitr!nship I)evelopmenl l)rivate Limited

( lhincenth Pctilioncr ( onrpany, I Ihineenth I ransl-eror

(ornpan)) \\ith l.odha Impression Real listate pri!.atc

l,inritcd (lourtccnth l)clilioncr Company / I ransf'eree

(\Inpany ) AND lheir llespective Sharcholders and

( rcditors.

Alpanalnliacon l)rivirle I-imitcd

...First Pelitioncr Companl

lJonalidc lluildcrs l,rivate t-inritcd

..Second l)etitiolcr Cornpanr

Brightgoid Construction Privare t.imited

Third Pctitioncr Cotrpanl

CihandrakrLrpa l)cr clopcrs Arrtl I ilrns l,rivatc Limited

..Iiouftl] Peliliorcr Cornpanr

Kesarinandan Iorrnship P vate I.imited

.. Fitih Pctitioncr Cornpany

Loknathlnliacon l)rivatc Litnited

..Sixth Petitioner Company

i\laheshr illa l)cr clopcrs & I;anns l)rivatc I_imited

. Sevenlh Pctitioncr Conpany

Nutech Rcaltors I,rivate Limited

Iiighth Petitioner Companl

S hankcsh* arl)aras rr analh Iluildcr\ l,ri\ate I imitcd

Ninth Petitiotcr Compan]

Sur,idhinath Qualiry Construction private Limited

Su"ratalnliahuild and I,arms l)riratc I intited
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.. llleventh Petitioner Company

Suvrata Soli$arc llevelopment l,ri\irlc I-imited

'l wellih Petitioner Cornpany

Vardhvinal ak 'forvnship Dcvcloptucnt Private Limitcd

I hinccnth I'ctitioner Companr

Lodha lrnpression Real hslatc l,rir atc l.inrited

l-ouncenth Pctitioner Company

.ludgntent r'Ordcr dclirercd on 2.1ri' Nor embe r. 20 I 7

(loranr:

Hon'ble M.K. Shrarvat. Mernber (Judicial)

llon blc llhaskara Pantuln Moh n. Mcmbcr (Judicial)

l-o r lhe l)elitioncr(s):

Mr. A jit Singh l auar i,/b A jit Singh lau ar & Co.. Advocarcs fbr petirioncr Companies

Per; llhaskorq Pantula Mohqn, Member (J)

l. l)crilion Adlnitted.

Pctition lixcd for hcaring ancl linal disposal on l5thdal ofDecember,2017

Lcarncrl ('ouuscl lor thc l,clilioncr (ompanics stalcs that in pursuance of the

rlircctions contained in Ordcr.tlatcd 0g'hday ofAugust.20l7 passed b) the Nationai

( onrpanr l-arr lribunal. MLutrbai llench in thc Companv Schcme Application No.

7;li lhc utcultng Lrl l_cliritr SlLrrclrtrlclcrs rras ht,lil on lLtcsdal. lgrr,Scptcrlbcr.20l?

and thc rcquisitc quonlnl \\ ir:r prcscnt and thc Schcrnc uas appror ed unanimouslr

br thc l:ciuitr Shareholder.s ol all I)ctitioncr (.ompanics \\ithout modillcations. Ihc
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Chainuiul itlpointcd lor thc lcspcctirc meclilg has tiled thcir rcport along \\ith

affid \it vcril.\ing their rcporl datcd 26'r'Da) ol september, 2017 rvhich is anrcxcd

1rl thc Alli(lir\i1 rcril\ine pctirion as Annexurc Al ro Al:l respecti\cl\. Ihc mcering

ol scerlr.(l ( rrditors rrar,()L reqairc(l to bc hclil as therc arc no securctl crcditors in

olher l)clilioner Companics .\ccpl lbr Kesarilandan Torvnship l)rivute Limitcd

(lrilih l'ctitionel C(xnpalt)) rurrl l.odha lntprcssion Ilcal Irslate lrri\alc l.imitcd

(loLlrleclllll l'ctitioIar (!lltIiLI\) rnd bolh thc l,clitioncr Companics had sent

indiridLral noticcs to all its tnsccured Crcclitors on ISth Augusl.20l7 as per thc

dilectious givcn in thc Ordcl. also l he mccting ol lhc Unsccured (.rcdilors uas also

not rcqLrircd to bc held ancl rhc l)ctitioncr (ornpanies had scnt jndir iclual nutiues tu

rll itr I nsucLrlcd ( rcclirols rrn I 8rh Augusr. l0l7 nd 22nd August. 2017 as pcr the

direclious uir,cn in the Orclcr..

I-hc ('orrnscl lirr thc I,ctitiorrcr (\rmpar:ies lIflhcr subntils as pcr thc dircctions

uonlirined in Ordcr d led 0l{r'Augusl. l0l7 pitssed b\ thc National Cotnpan\ l_a\\.

Iribunal. Muubai Bcrch in thc Companl Schcmc Application No. 77g the

l'ctitioncr (onrprnies subrnits lhat 30 dars noticc \\as scn,ed upon lhc ilcgional

l)irector. \\ csre-nt l{ceion. \Iinistrr of Corporalc Affairs. Muurbai Maharashtra

and,or rlrc (cnlral (jo\crnllcnl on l6rl' nugust. 2017 b1 all thc l,ctitioncr

Companies irnd to llegisrrar ol ( ompanics. M haritsltlra. Mumbai. oD 2 l', August.

1017 b) all the l,erilioncr (ourpanics and ro Olilcial l_iquidator. lJombal High

Coun on l(r'r'nusust. l0lr hr ull thc fransl!,ror Cornpanies and to lnco[rc l.a\

I)cpartntcnr 0l1 2.1'r'da),ol AUrr.rs1.20l7 b! rhc l.irst. Secotil. l.ourth. Sixth and

l\\el1ih l)clitioncr Cornpalics. and on l6,r,dar ol August.2017 br thc Ihird.

Sevcnth. l:ighth. Ninth. lcnlh aod lrlevenlh petitioner Companies and lg,r,day,of

.,\ ugusl. I0 I 7 hr thc l. ilth. I hir.tccnth and l:ourtccnth l,ctitioncr Comp n ics.

The Lcamed Counsel fbr (hc Petitioner Companies lurther submits that the petition

is filed in consonance with scction 230 to 232 of the Companies Act. 2013 along
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with the Ordcr passcd in Cornpanr Scheme Application No. 778 ol 20l7 hr the

\ittional ( rrntfalr I iru Iribrrnll. \{rrlthai Ilench.

At lc.rst l0 dars bclirrc thc datc lixed for hearing. pctitioner Companics to publish

lhc rolicc ol llcilrins ol l,clilion in t$o local nc\\spupcrs riz. lrrcc l)rcss Jorrrnal".

in l:ttglish llrrguarc,i0d trirnslltion thercol in Narashilkli . in ILlrilthi l.u)guagc.

holh having circulation in Murnbai as per Rule l6 ofthe Companics (Compromises.

ArrallgcrncIlts and ADtalgontalions) Rules. 2016.

lhe l'clitioncr ('orrpanics nrc retluirc to tile an Ailidavit of Scrvicc rcsardiDg thc

tlilccliols qir cl b1 thc 'l-ribunal 3 da)s befbre thc datc lixed lbr linal hcaring anrl do

rcp()rt to lhis Iribunal thut lhc dircclion reeardine the issuc ol ad\rrtisc[]cnt ol tl.tc

noliec hls bccrl dulr corupliccl rith.

6

7

sd/-
BHASKARA PANTULA MOHAN

MEMBER {JI

Datet 24.L7,2017

M.K, SHRAWAT

MEMBER (J)
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